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! . IN THE CZNIRAL ADMINISTRATIVZ TRIBUNAL .

CALCUTTA BENCH

No. O,A, 1025 of 1996, |
( Date Of Order : 03, 11,2003,

- Present t Hon'ble Mr, Nityanénda Prusty, Judicial Member

Hon'ble Mr, N D, Dayal, Administrative Member

pr, Md, Ariful Haque

Vse

1. Union of Indié, service through the
General Managsr, Zastern Rly,, Fairlie
Flace, Calcutta 700 001, .

2. Gereral Manager, Zastern Railway,
Fairlie Place, Cgalcutta 700 001..

3. Chief Personnel Officer, Eastern Ra‘ilway,
Fairlie place, Calcutta 700 001.

4, Chief Medical Director, Eastern RlY..
\ Fairlie Place, Calcutta 700 001, ~

-5, éhief Medical Superintendent, E@stern
Railway, Agansol,

6. ©Sr, Divisional Medical Officer,
, Eastern Railway, Asansol.

For the applicant ‘:V Mr, $mir Kumar Ghosh, counsel
For the respondents s Mr, P.K, Arora, counsel, ;
ORDER

MR, NITYANANDA PRUSTY, JMs

‘ The applicant who was wor};ing as Asst, Div‘isiona.l
Medical Officer, Eastern Railway, Barakar Health unit,
uncleg: dh.ief Medical Suptd., Easte'.rn Rai.lt_vay'-Asansol
and presently retired has filed this application for

@ direction to the respondent:iauthorities to consider

‘the case of the applicant for. promotion to the post of
Djivisional Medical Off’ficer from the post.of Asst, Divisional
Medical oOfficer £xmx with effect from the date when his
juniors.viere given promotion and give all consequential
benefits, which is the main relief as clai;ned by the
applicant in para 8(II) of the O.A,
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2, Heard Mr, S,K. Ghosh, 1d. counsel for the applicat
‘and Mr, P.K.'Arora, 1d. counsel for the departmental
respondents, We have gone through the 0,A, and reply.

- No rejoindex; has been filed,

3, Mr. S.K. ‘G%osh, 1d, counsel for the applicant submits
thaﬁ the appiicéﬁt had made several representations to

the authorities _more.: particularJ_.y dated 20,02.1995 axd

i3.0 1. 1995 él;x:losed as annexl:lre-A/_fl Series to the O, a.,
which have not yet beejnv considered and disposed of in
accordance with law, Ld, counsel further submits that
presently he Wiil not press this application and his
client shall be s‘a‘tisf‘ied at ihis s;age, if he is permitted
to make a fregh représentation before appropriate authority
'f‘or redressal of his grisvance enclosing a copy of this |
0.A. and if the respondents are directed to considerc.

and diSpose5 of the said representation in accordance

with law within a stipulated ;mriod&bj} appropriate
authoritg)by pas’sing @ reasoned and speaking order witthout
re jecting the same on the ground of limitation.

Mr. P.K, Arora, ld. counsel for the departmental respon-
dents has no. objection to the above prayer of the la.

counsel for the applicant .

4, | :’[nvview of the above submissions made by the 1d,counsel
for;botﬁ the partiej S the applicant "as permitted to make

a fresh representatiom/an appeal before the respondertt
:s;uthorities, erclosing a copy of this 0, A, @long with the

’ said representa.tidn)Within a period of 04 weeks from the
.date of receipt of this 'Order and thes respdndent authori-
ties are directed to consider the above said representation
wit‘nin a period of 03 months from the date of receipt

of such représénéa'tion, in accordance With law by passing
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d.amd speaking order and communicate the same

to the applicant within a period of 02 weeks thereafter, .
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5, The 0.A, is amordingly'disrni$sed as withdrawn with .
the above ldb.,«ervafions/directiqns. 'However there shall

be no order as to costs. . _ C—
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